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FLAT. 2861(H).— FET AL T Y TT A Giesr qreaars (A H ITANT F AT &
Ioie) Afarfeam, 1962 (1962 #1 50) (P T8 T8 TETd I ATATATH Fgl 797 §) T &Ter 3 T ST
(1) % T ST AT FEATE o6 TSI AH ST ATHI T8 FATAT il ATSGAAT HEAT F1.3T. 5703 (37) TG
04.12.2025 5T 38 AFA==T & derr o= § RS 9ff & T (zftean) e g aRer asa &
ATHFTFAR-IA qTEUATEA (TF T fF UH) T T qIET AT % qeqH F TTHidaw 49 F IRagd o
ITEeTE T F TS & (o0 STANT F TT&HTT T AT LT & T AT =hi =rooqy iy of;

T I AT ATALAAT 6T TAIT STAAT T I FAT & e A,

AT, TeAT TTIARTL A, IF AT Y €17 6 T IT-4TT (1) o el 912 TLh1 A7 3791 e
T

ST AT G A, 376 AT 9% [a= T & T4 3iY I8 §q2 &l S 92 o 36 7 qreaere-
g 3 forw srafera 8, 39 ® ST o srfareTe T sreie e o7 ey G 2;
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A T, AT TLHTE, 36 ATATHIH 6T 7T 6 T IT-LTT (1) T Ta ARRAT T TANT Fd g4,
g ST FAT ¢ T = srfieEe & wow seer § AR g & aererd fwm F o v F
A TART T St 36T STTerT 2

SIY AT FEATE, I ATAHIH o omer 6 o IT-9meT (4) ST & orf<pat &7 ST ®3d g7, g
T & B areueres e & oo s & ST 7 SfAsTe, 56 e F - gsrer i arE i, W qhT
# fAfea g % s, arzuered AR T yedre w3 aret a9 (3fvean) forfiee #§ [ g siw agaty,
o § TH ITART &7 ATIFT, TH TR ATAA T Faemt i ordt & 7= w2a g2, asft foeevst & 17,
T (zfvea) forfees & fAfga grm

IqgHT
e —s e {9 arEuATe
I FE
Srer- - ot T ;A=
TEHEA AT | T T ATH-ATAT ax rfergf=ra &t Terrteraer
Gkl . FHECHT | AN, | TWHIET | FAET | A | FiHIe

1 2 3 4 5 6 7 8 9
368 00 01 19 00 01 26

366 00 05 84 00 14 81

FTLATTI THATIT-43 325 00 00 66 00 | 01| o8
220 00 03 07 00 04 46

219 00 10 58 00 10 71

AT T A arEaArs

qf s
EEIRSRREL SERHEUER
TEEA FT | I T ATH-ITAT e ST =T &t TerTterae
qTH il TRHAT | AN, | FHIET | TR | AL | FHIET
1 2 3 4 5 6 7 8 9
22 00 32 50 00 33 25
TATENET JTRTEET-95

22/140 00 09 04 00 10 02
7/143 00 00 00 00 08 09
7/141 00 00 00 00 12 73
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7/142 00 00 00 00 06 95
3/2 00 08 31 00 14 04
T ¥IRT-165 608/1 00 | 78| 19 00 |79 | 00
372 00 02 63 00 02 68
338 00 06 93 00 07 92
EECEY e &dTar-386 320 00 13 00 00 13 32
322/1 00 00 50 00 03 36
HAALT THETA AT 1-314 186/4 00 18 56 00 19 43
7 00 30 84 00 31 38
FATLT qTeer@rd-310 2/1 00 45 85 00 48 15
81/2 00 32 93 00 34 81
57 00 56 14 00 65 54
FATLT TRTATATAT-74
59 00 00 00 00 11 69
92 00 13 32 00 14 05
R FTEHIAT -90 95/293/580 00 00 00 00 15 67
97 00 06 08 00 06 28
105 00 10 89 00 12 56
T FITUT-98
207 00 18 23 00 25 46
143 00 o7 81 00 20 84
AREIE] FTEATAT-145
201/1 00 71 06 00 71 41
109 00 54 98 00 63 12
TIT=T TAA-137
111 00 19 78 00 21 62
18 00 14 89 00 15 22
TERTET | SAHATHHET-123
19 00 01 43 00 05 75
TIITST AqAT-442 104 00 03 35 00 03 46
TITST HT-447 3 00 09 43 00 12 65

[FT. . T -14014/156/2022-1-11 (£-43767)]
TTASAT HAT, 3T A=
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MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 4th June, 2026

S.0. 2861(E).— Whereas by the natification of Government of India in Ministry of Petroleum and Natural
Gas vide S.0O. No. 5703 (E) dated. 04.12.2025 issued under sub-Section (1) of Section 3 of the Petroleum and Minerals
Pipeline (Acquisition of Right of User in Land) Act, 1962 (50 of 1962) (hereinafter referred to as the said Act),
Government of India declared its intension to acquire the Right of User in the land specified in the Schedule appended
to that notification for the purpose of laying pipeline for transportation of natural gas through Srikakulam-Angul Pipeline
(SAPL) & Spur pipeline in the State of Odisha by GAIL (India) Limited.

And whereas copies of the said Gazette notification were made available to the public;

And, whereas the Competent Authority has, under sub-section (1) of Section 6 of the said Act, submitted his
report to Government of India.

And whereas Government of India after considering the said report and on being satisfied that the said land is
required for laying the pipelines, has decided to acquire the Right of User therein.

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 6 of the said Act, Government
of India hereby declares that the Right of User in the specified in the Schedules appended to this notification is hereby
acquired for laying the pipeline.

And, further, in exercise of power conferred by sub-section (4) of the Section 6 of the said Act, Government if
India hereby directs that the Right of User in the land for laying the pipeline shall, instead of vesting in Government of
India, vest, on this date of the publication of the declaration, in the GAIL (India) Limited, free from encumbrances.

SCHEDULE
SRIKAKULAM-ANGUL GAS PIPE LINE
LAND SCHEDULE
District- Gajapati State: Odisha
Name of Name of Village- Survey NOTIFIED AREA REVISED AREA
Tehsil Thana no. No. Hector | Are. | Sg.mtr. | Hector | Are. | Sg.mtr.

1 2 3 4 5 6 7 8 9
368 00 01 19 00 01 26

366 00 05 84 00 14 81

Kashinagar Papeyapeta-43 325 00 00 66 00 01 08
220 00 03 07 00 04 46

219 00 10 58 00 10 71

SRIKAKULAM-ANGUL GAS PIPE LINE
LAND SCHEDULE

District- Rayagada State: Odisha
Name of Name of Village- Survey NOTIFIED AREA REVISED AREA
Tehsil Thana no. No. Hector | Are. | Sg.mtr. | Hector | Are. | Sq.mtr.

1 2 3 4 5 6 7 8 9
. 22 00 32 50 00 33 25
Ramanaguda Dharakhunti-95 221140 00 09 04 00 10 02
7/143 00 00 00 00 08 09
7/145 00 00 00 00 14 69
Gunupur Narasimunda-164 7/141 00 00 00 00 12 73
7/142 00 00 00 00 06 95
312 00 08 31 00 14 04
Gunupur Regera-165 608/1 00 78 19 00 79 00
372 00 02 63 00 02 68
338 00 06 93 00 07 92
Kolnara Pandrutala-386 320 00 13 00 00 13 32
322/1 00 00 50 00 03 36
Kolnara Jambalilibari-314 186/4 00 18 56 00 19 43
. 7 00 30 84 00 31 38
Kolnara Padalekhapai-310 21 00 A5 85 00 8 15
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81/2 00 32 93 00 34 81

L 57 00 56 14 00 65 54

Kolnara Gouralilibari-74 59 00 00 00 00 11 69
92 00 13 32 00 14 05

Rayagada Kasili-90 95/293/580 00 00 00 00 15 67
97 00 06 08 00 06 28

105 00 10 89 00 12 56

Rayagada Katapeta-98 207 00 18 23 00 25 6
. 143 00 07 81 00 20 84

Rayagada Barijhola-145 201/1 00 7 06 00 71 a1
109 00 54 98 00 63 12

Rayagada Halua-137 111 00 19 78 00 21 62
. 18 00 14 89 00 15 22

Rayagada Deomulasankesi-123 19 00 0l 13 00 05 75
Rayagada Lara-442 104 00 03 35 00 03 46
Rayagada Guma-447 3 00 09 43 00 12 65

[F. No. L-14014/156/2022-GP-11 (E-43767)]
RAMJI LAL MEENA, Under Secy.
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